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EASTERN ZONE BENCH, KOLKATA

O.A NO.52 OF 2024/EZ

BIRANCHI NARAYAN DASH

& OTHERS. ... APPLICANTS.
-VERSUS-

UNION OF INDIA

AND OTHERS. ... RESPONDENTS.

COUNTER AFFIDAVIT FILED
BY THE RESPONDENT NO.4

I, Smt. Swadha Dev Singh, aged about 37 years,
Wife of Sri Samartha Verma, at present working as
Collector & District Magistrate, Nayagarh, At/Po/Dist:
Nayagarh, Odisha, do hereby solemnly affirm and state

as follows:-

1. That I am working as Collector & District
Magistrate, Nayagarh, Odisha, hereinafter referred to

as the answering Respondent No.4.

2. That 1 have gone through the contents of the
Original Application as well as the annexures
appended thereto and have understood the contents

thereof. I am well acquainted with the facts of the case.

3. That as regards the averments made in Para-1 of

the original applicatiop,

this deponent has no
comments to offer.
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4. That in reply to the averments made in Para-2 of
the original application, it is humbly submitted that it is
not a fact that the Odisha Adarsha Vidyalaya, Nuagaon
has been constructed in a forest land, so obtaining
forest clearance was not required. The suit land i.e. Plot
No.1/1848 Area Ac 7.24 under Hal AJA Khata No. 186
with kissam Patita in village Nuagaon has been carved
out of from original Plot No.l with an area Ac. 125.22
under Abada Ajogya Anabadi Khata (in short AAA)
No.187 with kissam Parbat-1 of village Nuagaon
through Misc.Case No.1/2020 by the Competent
Authority after observing all formalities as per rule
since the suit land had lost its characteristic and

became fallow land (Patita).

5. That in reply to the averments made in Para-3 of
the original application, it is humbly submitted that it is
admitted that the Hon’ble Green Tribunal in OA
No0.36/2021 directed to maintain status-quo in respect
of the suit land and directed the Respondent No.4 i.e.
the Collector, Nayagarh and Respondent No.5 i.e. the
Divisional Forest Officer, Nayagarh to re-examine the
land in question within two months by 15.03.2022 and
determine as to whether the land in question i.e. Plot
No.1, Khata No.187 Abada Ajogya Anabadi (AAA),
Mouza-Nuagaon, Kissam Parbat-1 area Ac 7.24 was at
any point of time prior to 25.10.1980 recorded in sabik
Rm'd of Rights Kissam Jungle and Kissam Ghancha
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Jungle and what would be its effect in pursuance of the
letter of the Commissioner-cum-Secretary to Govt. of
Odisha, Revenue and Disaster Management
Department dated 24.10.2011. If the said plot falls
within the purview of Jungle Kissam or Ghancha
Jungle Kissam as mentioned above, then clearance
under section 2 of the Forest Conservation Act, 1980

will have to be taken.

It is further humbly submitted that in obedience
to the orders of the Hon’ble Tribunal, the Respondent
No.4 (Collector, Nayagarh) has called for status report
from the Divisional Forest Officer, Nayagarh
(Respondent No.5) vide Letter No.1219 dt. 12.05.2022
and examined with reference to the Letter No0.43968 dt.
24.10.2011 and came to a finding that the Kissam of
the suit land is not recorded as Jungle in Sabik & Hal
ROR for which clearance u/s 2 of the Forest
Conservation Act, 1980 is not necessary. It is apt to
submit here that for the same issue two writ petitions
had been filed before the Hon’ble High Court by Golap
Nayak and Sudarsan Sitha vide W.P.(C) No.29891/
2020 and W.P.(C) No.32482/2020 respectively and
these cases have been disposed of vide order dated
29.03.2022. The details orders passed in each case is
given below:- mz’[
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Orders passed vide W.P.(C) No.29891/2020

“Learned counsel for the petitioner states that
earlier this very site was rejected for having a
large No. of trees. However now that the site
selection committee has found the site suitable
and it is up to state to make it feasible for a

school to come up on the site.

No further directions are called for. The petition

is disposed of .

Orders passed vide W.P.(C) No. 32482/2020

“In view of the final order passed by this court
in W.P.(C) No. 29891/2020 the present writ
petition is disposed of. The interim order passed

earlier stands vacated.”’

Being aggrieved with the orders passed by
Hon’ble High Court in W.P.(C) No0.32482/2020, the
petitioner Sudarsan Sitha & others filed SLP (Civil)
Diary No.(S) 35874/2022 before the Hon’ble Apex
Court of India which was dismissed as withdrawn with
liberty as prayed to file review petition before the
Hon’ble High Court challenging the orders passed in
W.P(C) No.32482/2020. Accordingly RVWPET
No.382/2022 was filed by Sudarsan Sitha challenging
the order passed in W.P(C) No0.32482/2020. The said
RVWPET No.382/2022 was disposed of vide order

dated 17.02.2023 with a finding tha,
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“no further directions are called for. The order
dt.29" March 2022 passed by this court in
W.P(C) No. 32482/2020 does not require to be
reviewed in view of the written instruction dt.
17" Feb 2023 of the Additional District
Education Officer, Nayagarh stating that the
construction of Odisha Adarsha Vidyalaya has
been finalised in another place of Nuagaon

Block™’.

It is categorically denied that the respondents are
constructing the Odisha Adarsha Vidyalaya in forest
land. The land has been selected by Site Selection
Committee headed by the Sub-Collector, Nayagarh and
has also been approved by the Collector, Nayagarh.
The land selected measuring an area of Ac7.24 was a
part of Plot No.l with area of Ac125.22 under AAA
Khata No.186 with kissam Parbat-1, classification of
the land has been changed to Patita in AJA Khata vide
Revenue Misc.Case No.1/2020 to facilitate for eventual
alienation in favour of Odisha Adarsha Vidyalaya,
Nuagaon. The said Misc. Case No.1/2020 clearly
speaks that prior to filing of W.P(C) No.32482/2020,
the kissam has been changed to Patita after observing
all formalities for which Hon’ble High Court in
W.P(C) No. 29891/2020 has observed that “However

now, that the Site Selection Committee has found the

site is suitable and it is upto the State Govt. to make it
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feasible for a school to come up on the site. No further

directions are called for and the petition is disposed

Of‘ %

6. That the averments made in Para-4 of the
original application are not admitted. It is humbly
submitted that the Hon’ble National Green Tribunal
disposed of the case and remanded to the Respondent
Nos.4 and 5 to re-examine the matter and to take a
decision within a period of two months i.e. by
15.03.2022. If the said plot falls within the purview of
kisam Jungle or Kisam Ghancha Jungle, clearance
u/s.2 of the Forest Conservation Act, 1980 will have to
be taken. Accordingly the matter has been disposed of
by the Respondent No.4 in view of the field report
received from the Divisional Forest Officer, Nayagarh
(Respondent No.5) vide Letter No0.8703, dated
14.11.2024. Copy of Letter No.8703, dated 14.11.2024

is filed herewith as Annexure-A/4.

7. That as regards the averments made in Para-5 of
the original application, this deponent has no

comments to offer.

8. That the averments made in Para-6 of the
original application are false and fabricated. It is
humbly submitted that the Respondent No.4 (Collector,
Nayagarh) has complied the instructions of the Hon’ble

National Greepn Tribunal in accordance with the
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provisions of law after receipt of field position report
from the Divisional Forest Officer, Nayagarh
(Respondent No.5).

9. That in reply to the averments made in Para-7 of
the original application, it is humbly submitted that it is
not a fact that respondents have not properly analysed
the land in question in true sense of forest. In this
connection the Sabik and Hal ROR has been properly
verified and District Level Committee report has also
been examined keeping in view the judgement
rendered in case of T.N Godavarman Thirumulkpad

Vs. Union of India.

10.  That in reply to the averments made in Para-8 of
the original application, it is humbly submitted that
since the land in question is not coming under the
purview of forest kisam, the averment made in this

paragraph has no relevance to this case.

11.  That in reply to the averments made in Para-9 of
the original application, it is humbly submitted that it is
not a fact that the Respondent Nos.4 and 5 have falsely
stated the Sabik Kisam as Pahad. The report of
Respondent Nos.4 and 5 is based on Sabik Record of
Rights published in the year 1932-33 Settlement
Operation where no “Bistarita Bibarani” was
mentioned. It reveals from Annexure-9 of the original

application,that during Hal Settlement Operation orders
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was given to the Amin to investigate the kissam and
Bistarita Bibarani specifically for Plot Nos.729 and
742, but not for Plot No.1. Hence, the averments made
in this paragraph have no relevance in respect of the

suit plot.

12.  That the averments made in Para-10 of the
original application are not admitted. It is humbly
submitted that the applicants have misinterpreted the
Govt. Order No.43968/R&DM, dated 24.10.2011. The
gist of Govt. order is quoted below for appraisal of the

fact.

“The forest conservation Act 1980 would be
applicable to any type of forest land including
land recorded as non forest land in Hal ROR
records published after 25.10.1980 which was
Jungle Kissam in its respective Sabik Record as
on 25.10.1980 irrespective of the fact that the
said non forest kissam land in Hal ROR does not
find place in the D.L.C report which forms the
basis of affidavit filed by the State Govt. before
the Court”.

In the instant case the Sabik Kissam of the land
was Pahad which is not forest land. So, Forest
Conservation Act will not be applicable in this case.
Hence, the document filed under Annexure-10 of the

original appligation is not similar to this case.
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13.  That in reply to the averments made in Para-11
of the original application, it is humbly submitted that
at Page Nos.9 and 10 of “Sarakari Jami Record Kariba
Pranali” it has been mentioned that except Anabadi
land no Bistarita Bibarani will be mentioned in all
other Abadi Land, but in the following cases Bistarita

Bibarani will be mentioned. This is reproduced

below:-
Kisam of Abadi Land Bistarita Bibarani
1. Patita. Ghasa Padia, Bena

Panjara Gada, Dhoda,
Nutana Patita etc.

2. Nadi, Nala, Jora, Hrada, | Local name will be
Samudra etc. mentioned only.

3. Parbata etc. Local Name/Nick Name
will be mentioned.

From the above table, it is clear that in case of
Parbat-I Kissam, there is no provision to mention
Ghancha Jungle in the Bistarita Bibarani and instead
the local name/nick name of the parbat should have
been mentioned by Settlement Authorities. Copy of the
relevant pages of “Sarakari Jami Record Kariba
Pranali” are filed herewith as Annexure-B/4. Further,
in Odisha Govt. prescribed Booklet named “Kissam
Niyamabali” it has been mentioned at Pages 13 & 14

that the kissa%}md, Parbat, Mundia, Durungi will be
S
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recorded in AAA Khata and in the Bistarita Bibarani
the local name or nick name of the kissam will be
mentioned whereas the Jungle Kissam land will be
recorded in Rakhita Khata. In this case the suit plot has
been recorded in AAA Khata. Had the kissam of the
land been Jungle, it would have been recorded in
Rakhita Khata. Copy of the relevant page of “Kissam
Niyamabali” is filed herewith as Annexure-C/4. Since
the land is not coming under forest kissam and the
Hon’ble High Court has rejected the review petition
filed by another petitioner on the same context for the
suit land, the construction work of the Odisha Adarsha

Vidyalaya is going on.

14.  That in reply to the averments made in Para-12
of the original application, it is humbly submitted that
the Sabik Kissam of the land was Pahad without any
Bistarita Bibarani. Hence, this deponent has no

comments to offer.

15.  That in reply to the averments made in Para-13
of the original application, it is humbly submitted that
as the suit plot is not coming under District Level
Committee report, it will not be treated as forest land
as per the judgment of Hon’ble Supreme Court of India
passed in W.P.(C) No.202/1995. Hence, the averment
made igythis paragraph is not related to this case.
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16. That the averments made in Para-14 of the
original application are denied to the effect that the
land in question is a hilly forest area, rather it is a plain
barren area situated adjacent to Main Road on one side
and adjoins to the rest area of Plot No.l1 measuring an
area of Ac.117.98 on the other side which is hilly area.
Since the land is not coming under Jungle Kissam,
certificate of the Collector, Nayagarh to the effect that
non forest land is not available for school building is
not required as per Annexure-20 of the original
application. It is strongly denied that there is
conspiracy between the District Administration &
Mining Mafias to destroy a rich biodiversity hilly
forest area as alleged by the applicants. It is appropriate
to state here that same people including the appellants
are trying their level best to defeat the process by filing
different cases at different forum to stop this

development work for satisfaction of their ill intention.

17. That as regards the averments made in Para-15
of the original application, this deponent has no

comments to offer.

18.  That in reply to the averments made in Para-16
of the original application, it is humbly submitted that
the Settlement Officer, Puri has already transferred the
Hal/Sabik settlement records to District Office,

Nayagarh. Accordingly, the Sabik Land details are
attaﬁii; So the allegation made in this paragraph on
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the integrity of the District Administration is false and

fabricated.

19.  That in reply to the averments made in Para-17
and 18 of the original application, it is humbly
submitted that since the kissam of the land is not
coming under forest land, the approval u/s.2 of the

Forest Conservator Act, 1980 is not required.

20.  That in reply to the averments made in Para-20
to 23 of the original application, it is humbly submitted
that since the suit land is not a forest land as per Sabik
and Hal ROR, Forest Conservation Act is not
applicable to this case. Moreover, already the Hal
Kissam Parbat-1 in AAA Khata of village Nuagaon has
been changed to Patita Kisam in AJA Khata of the
village vide Revenue Misc. Case No.1/2020 and Site
Selection Committee has selected the suit land for
construction of Odisha Adarsha Vidyalaya, Nuagaon.
Accordingly, the construction work is going on. The
ground floor has already been completed and the 1%
floor work is in progress. Photocopies of the Odisha
Adarsha Vidyalaya, Nuagaon under construction is

filed herewith as Annexure-D/4.

21. That the averments/assertions/allegations made
in the original application which are not specifically
admitted by this deponent shall be deemed to have
b%?;;/enied. This deponent craves leave of the Hon’ble
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Tribunal to file further affidavit, if required at the time

of hearing.

22.  That in view of the above submissions made by
the Respondent No.4, the prayer made in the original
application is devoid of any merit and liable to be

rejected.

23.  That the facts stated above are true to the best of

my knowledge and based on official records. )
- oD N
(zector & Dist. Magistrate

D ¥ BHEN ¢

VERIFICATION
[, Smt. Swadha Dev Singh, aged about 37 years,

Wife of Sri Samartha Verma, at present working as
Collector & District Magistrate, Nayagarh, At/Po/Dist:
Nayagarh, Odisha, do hereby verify and states that the
contents of the above affidavit are true and correct to
the best of my knowledge as derived from official
records and that nothing material has been concealed

there from.

Verified at Cuttack on this the 3/ day of July, )

204 ~ e Da s,
Collector & Dist. Magfstrate T
Identified by: NAYAGARH

\7\»’ VERIFICANT
ADDL. GQVT. ADVOCATE.
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AFFIDAVIT
I, Smt. Swadha Dev Singh, aged about 37 years,

Wife of Sri Samartha Verma, at present working as
Collector & District Magistrate, Nayagarh, At/Po/Dist:
Nayagarh, Odisha, do hereby solemnly affirm and state

as follows:-

1. That I am the Respondent No.4 in this
Original Application and am competent to
swear this affidavit.

2. That the facts stated above are true to the
best of my knowledge and based on

official records. W L_, ’}C/tfpf-w]

Collector & ! Macpeira
Identified by: HAmu
\,\/ VERIFICANT
ADDL. GOVT. ADVOCATE.
a. Dﬂ,fvé 7;52
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LeterNo. D71°3 WP 38412022

Dated, N‘ayagarh' the }v Nov, 2022.
To
The Collector & District Magistrate,
Nayagarh.
Sub 0.A No.36/2021/ EZ (LA No.39/2021/EZ)- -Ladukisore Sarangi & Others Vrs
Chief Secretary, State of Odisha & Others before the learned National green
Tribunal, Fastern Zone Bench,Kolkata,
Sir

As per the report submitted by Range Officer, Mahipur the land in question Plot
o1 Khata No, 187 has no tree growth or does not look like forest.

I'his is for your kind information & necessary action.

Fneli- As above,

Yours faithfully.

' A
: Divisional Fpegst Officer
Nayagarh Division.

et w.g’"'C opy Mtested
W 7MJW&«“

Collector & . Magisua
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Sarkari Jami Record Kariba Pranali Annexure -/ 4

English Translation of “Sarkari Jami Record Kariba Pranali”
7. Bistarita Bibarani (Brief description) of Kisam —

« Generally only Govt. Anabadi (Uncultivated) lands will have Bistarita Bibarani (brief
description) of its kisam and other than Anabadi land, Abadi i.e., Cultivable lands shall not
have Bistarita Bibarani. These plots will have its both side possession (Dohadi) i-e. North &
South. written in this Column. But in some Abadi (cultivable) of claimed land Bistarita
Bibarani will be mentioned.

Examples: -
(A) HISAMIOF Aﬁﬂln(cu LTIVABLE) BISTARITA BIBARANI (BRIEF DESCRIPTION)
GHASA PADIA, BENA PANJAR, GODA, DHODA,
L | Al NUTAN PATITA ETC.,
5 NADI, NALA, JOR, HRADA, TO BE NAMED AFTER LOCAL NAME OR LOCALLY
SAMUDRA ETC BEING CALLED
TO BE NAMED AFTER LOCAL/NICK NAME OR
3 PARBAT, ETC LOCALLY BEING CALLED
" MANDIR, DEVALAY, MASIID, AMUKA MANDIR (Temple Nearby), AMUKA
GURUDWARA ETC DEVATANKA BIJE ETC
5 JUNGLE GHANCHA JUNGLE, BADA JUNGLE, SAL JUNGLE,
BAUNSHA JUNGLE, SAGUAN JUNGLE ETC
AMBA BAGAYAT, KADALI BAGAYAT, PANASA
BAGAYAT, TENTULI BAGAYAT, KAMALA
AY : ’
6 BRGAYAL BAGAYAT, PIJULI BAGAYAT, JALENI KATHO
BAGAYAT ETC.
MELA DIHA, AMAAR GHAR, KHALABADI, DOKAN
7 GHARABAR 4 ! !
I GHAR, GODAM GHARA, BARI ETC
8 JALASAYA LOCAL NAME
LOWER PRIMARY/UPPER PRIMARY/ENGLISH
9 BIDY
ALAYA/BIDYALAYA HATA MEDIUM HIGH SCHOOL
DESIGNATURE OF POST - AMUKA NKA (REVENUE
INSPECTOR) OFFICE, AMUKA ADHIKARIANKA
10 KACHERI/OFFICE/BASAGRUHA BASAGRUHA ETC. OFTEN REFERRED IF THEY ARE
LOCATED CLOSE TO ONE’S RESIDENCE OR IN THE
VICINITY.
11 GHARA (IF OWN BASTI AREA) NIJA GAON OR BASTI
12 GHARA (IF HAMLET VILLAGE) HAMLET VILLAGE NAME BASTI
13 RASTA GAON DANDA "

Yrue Copy Atiest
_wJh Collector & Dist. Magistrate
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Kisam Niyamabali Annexure - ('_[Lf

English Translation of “Kisam Niyamabali”
PROCEDURE FOR RECORDING KISAM OF GOVERNMENT LAND

The Land of Revenue Department of Government of Odisha are not recorded in the name of
Revenue Department, rather it is recorded Kisam wise in Abada Jogya Anabadi Khata,
Abada-Ajogya-AnabadiKahata, Rakhita & Sarbasadharan Khata. All these Government land
are termed in different names in different district for which during preparation of record the
land are not recorded in the Khata where it was supposed to be and recorded in any of the
four (4) Khatas mentioned above.

During Revised Settlement (Survey & Settlement Rules) of Cuttack, Puri, BalasoreDistrict
inKistiwari (Draft cadastral survey with internal plotting. The initial stage of survey of land for
the purpose of preparation of ROR and map. Kistwar operation starts after checkup of
traverse and formation of quadilaterals.)&Khanapuri(A stage of land survey and settlement
operation, succeeding the stage of survey of village boundary and Kistwar. This stage is also
known as preliminary stage of record writing and map preparation without rent. Khana
means column and Puri means to fill up.) it is seen that in the land where fire woods like
Jhaun (), Chakunda (), Bara (Banyan), Aswatath () etc were planted, that land is recorded
under Kissam Jungle Bagayat. Remaining Jungle is further classified into Jungle 1, Jungle 2.
Jalasaya (Pond) is recorded as Jalasaya 1& Jalasaya 2 & Hills (Parbatas) is classified and
recorded asParbata |, Parbata 2 Parbata 3.

Apart from this in Dhenkanal& few other districts Jungle is recorded as Patra Jungle, Bada
Jungle, Misrita Jungle. Jalasaya as Bandha, Kota, Munda, Pokhari etc. In different district
Anabadi (Uncultivable) land were recorded in which kisam is listed in Annexure
“B"Parishista- “Kha”.

“Anabadi’kisam land must be same for all the districts of Odisha. So,all Anabadiland
mentioned below will be recorded in 32 Kissam as listed below.
1. Patita

. Dhoda.

. Patharabani

. JalaPata

. Nala

. Nadi (River)

7. Bandha (Nadi Bandha, Canal Bandha, Gher Bandha etc)
8.Samudra

9.Hrada

10. Jora

11. Parbata

12. Samsana

13. Qabar

14, MelanaPadia

15. Dharma Pitha

16. Hata

17. Gothopada Teue CovY !
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Kisam Niyamabali Annexure -

18. Rasta

19. Gharabari

20. Khelapadia
21.Jalasaya

22. Adi

23. Canal

24. Nayanjori

25. Bagayat

26.Gochara

27. Pani Mahara

28. Jungle

29. Basti Jogya

30. Gramya Jungle

31. Sarbasadharana Jogya
32. UnnataJojana Jogya

Above mentioned 32 kisam land will be recorded in which Khata is explained below:

1. ABADAJOGYA ANABADI-

All uncultivated land which are cultivable & can be cultivated in future will be recorded under
this khata.Those lands will be recorded as kissam Patita with Bistarita Bibarani (brief
description) as Ghasapadia, BenaPanjara, Balichara, Balikuda, Patra Jungle, Gada,
KhetaAdietc.

Lands reserved for Jawans and Grampanchayats will also be recorded in this Khata with
Kisam — Patita and shall be mentioned as “Reserved for Jawans or Reserved for GP with
GP name” in remarks column.

2.ABADA AJOGYA ANABADI-

All land which are neither cultivable nor cultivable in furture.

Nadi, Nala, Jore, Hrada (lake),Samudrawillbe recorded in AbadAjogya Anabadi Khata with
their local name in the Bistarita Bibarani (brief description) column.

Nadibandh will be recorded as kissam Bandha with Bistarita Bibarani as Nadibandha.
*Tangara,Patharabani&PatharaChatanawill be recorded in this Khata as Kisam -
‘PatharaBani” with Bistarita Bibarani as Tangara, PatharChatana etc.,.

+ JalaPata& Pani Khala will be recorded in this Khata with Kisam as JalaPata and Dhoda will
be recorded as Kisam -Dhoda.

* Apart from this Pahada, Parbata, Mundia&Dunguri will be recorded in this khatawith Kisam
‘Parbata”and in its Bistarita Bibarani shall be recorded as per the local name called for
‘Pahad”, “Mundia” named called locally.

3.SARBA SADHARANA-

* All lands over which public have theirs rights for e.g. Samsana (Graveyard), Qabar,
MelanaPadia, KhelaPadia (Play Ground), Hata (Market) will be recorded in this Khata with
same Kisam.

* Village Road, Roads under Revenue Dept, Highways, Danda,Godanda, Village Danda
&Godhadas will be recorded in this khata as Kissam “Rasta”’ with Bistarita Bibarani as
Gramya Rasta, Village Danda, Godhadas
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Gogostha and Gothapada shall be recorded in Sarvasadharana Khata as Kisam Gothapada
with Bistarita Bibarani as Gogostha, Gothapada.

* Clubghara, Deraghara, Dhangedi Ghara, Kothaghara, Akhadaghara, Dharmasala will be
recorded in this Khata as Gharabari kissam with Bistarita Bibarani as Club
ghara&Deraghara.

*Temple, Debalaya, Masjid, Girja Ghara, Gurudwara, Matha, Mandap; Bijesthali,
Chaura&Bhagabata Ghara will be recorded in this Khata as Kisam - Dharmapithawith
Bistarita Bibarani as Dadhibamana Temple, Masjid, Girjaghara, GramadebatiBijesthali.

4. RAKHITA -

*Gochara & Pani Mahara, Canal & its Nayanjori will be recorded in Rakhita Khata. Canal
Bandha & Gheribandha will be recorded in this Khata as Kisam - Bandha with Bistarita
Bibarani as Canal Bandha & Gheri bandha respectively.

*Ghancha Jungle, MisritaJungle, Bada Jungle, Sala Jungle Baunsa Jungle, Jhaun Jungle
etc., will be recorded in this Rakhita Khata as Kisam Jungle with Bistarita Bibarani as
Ghancha Jungle, Bada Jungle, Sala Jungle, Baunsa Jungle, etc.,.

* All Govt. Garden &Plantation will be recorded in Rakhita Khata as Kisam - Bagayata with
Bistarita Bibarani as Amba Bagayat & Panasa Bagayat, Tentuli Bagayat, Plantation, etc.

* Kupa (well), Bandha, Kata, Munda, Pond, Marala, Bamphi & Gadia Jalasaya Kisam will be
recorded in Rakhita Khata as Kisam - Jalasaya with Bistarita Bibarani as Kupa, Bandha,
Kata, Munda as per the local names of the locality. Jalasaya which don't get dried up
throughout the year will be recorded as Jalasayal kissam otherwise its Kissam will be
recorded as JalasayaZ2.

If Adi of Bandha, Kata, Munda, Pokhari etc., were surveyed and demarcated separately and
will be recorded as Kisam Aadi withBistarita Bibarani as Adi Bandha, Pokhari Adietc.,
written.

*School, school compound, other Government Quarters under Revenue Department, office,
Court, Dak-Bunglow will be recorded in Gharabari Kisam in this Rakhita Khata withBistarita
Bibarani as lower primary school, Medium English School, Higher English Medium School,
Revenue Inspector Office, Residence of Revenue Inspector etc.,

Land reserved for Basti will be recorded asBasti Jogya Kisam under this Rakhita Khata.

*Land reserved for Gramya Jungle will be recorded as Patita kissam under this Rakhita

Khata & in the remarks column "Reserved for Gramya Jungle" will be mentioned.

Land reserved for public purpose will be recorded as Sarbasadharan Jogya kissam under

this Rakhita Khata.

*For developmental purpose land will be recorded as UnnataJojana Jogya Kisam under this
‘ Rakhita Khata.

Apart from this Govt. Anabadi (uncultivable) lands the following buildings mentioned below
may also found.

| i. Madabhati

| ii. Patra Godama Ghara
iii.ChunaBhati,

Where the above mentioned house were constructed temporarily with the consent of
Revenue Officer & there is no permanent struct_ure then it will be recorded as its original
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Kisam Niyamabali Annexure -

kissam and it will recorded in any of the above Anabadi Khata as per Sabik(Pre Settlement).
Eg- if a house is constructed over a Patita Kisam land then it will be recorded in Abad Jogya
Anabadi Khata with Kisam as Patita, and if constructed over Gochar Kisam land then it will
be recorded as Kisam — Gochar in Rakhita Khata.

If the Revenue Officer has given consent only for house purpose then it will be recorded as
KisamGharabari in Rakhita Khata with entry in remarks column as Madabhati, Patra
GodamGhar, ChunaBhati etc.,if permanent structures were built without consent of Revenue
Officials then illegal encroachmentwill not be entered.
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